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0OA 37/96

Suresh Chandra Gapta, Ir;p_utur, Customs Ranjye Phalzdi, Districe Jodnpur.

Versus
1. Onion of India through Secrztary, Minizery of Revenus, Vitt Bhawan,
Nortn Block, NewLDelni.
2. - Diresctor, PentLai Poard of Bxcise & Cuscoms, Vice Bnawan, Wew Délni.
2. Commissicner, Custans & Central Bxcise, Jaipur-I.
4, Dy.Commi3sionat LP&V), Customs & Central Bxcisze, Jaipur.
Se Shri V.E.Gaptaf chroagh  Collaccor,  Cuztans & Central  Bxcise
Collactorate, Jaipar.
G Shri 3.R. Lnanjelwdl thooxyn Collactor, Custans & Central | Excise
i
Callactorats, Jiipur.
7. Shri R.C.Karnagi through  Collector, Custcas &  C2ncral EBxoise
Collectorate, J%ipur.
E -+. Respondents
For the Applicant ‘ e wo Mr.Mah2ndra Sihan

For Respondents No.lbod ees M3.5nalini Zhecran,proxy osun3d2l for

IMene Lor

2.

Sur23h

Mr.Bhanwar Bagri

other respondznts

0A 222/98

Chandra Gupta,f Inspactor, Central Exsoise Commiszicnarace-I, HCORS,

Statu= Circle, C-S5chem2, Jaipar.
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.e+ Applicant
Versus
Union ©f Indiaf throujh Secretary, Ministry of Ravenuz, North Block,

New Delhi. !

Chairman, Boar? of Central Bxcise & Custoais, Horth Block, Hew Deini.
|

Commissiconer, jCustoms & Central Bxcise Jaipar-I, NCR Building,

1 | [Q/

Date Of Dacisicon: Zj.: q —03



Statue Circle, Jaipur.

4. Mrs.Jyoki Meena, OSupdt.Gr.8 9 Commissicner, Customns & Central
Excise, NORE, Statue Circle, Jaipur.
5. Shri. V.K.Gapta, 3updt.Gr.B through Collector, Customs & Central
Excise Collactorate, Jaipur-I, NCRB, Statue Circle, Jaipur.
cse Respoﬁdents
For the Applicant .o+ Mr.Mahendra 3hah
For the Respandents . ese Ms.Shalini Shecran, proxy -ounsel for
Mr.Bhanwar Bagri
3. QA 372 /2000
Suresh Chandra Gupta, Inapector, Central Exciss Commissionerate-I, NCRB,
Statue Circle, Jaipur. | Rt
... Applicant
Versus
1. Inion of India throujh Sacretary, Ministry of Revenue, Horth Block,
New Delhi.
2. Chairman, Central Bzard of Excise & Customs, pocth Block, New Delni.
3. Commissioner, Custom3s & Central Excise Jaipur-I, NCRB, Statue
Circle, Jaipur.
4, Dy,Commi3aionar  (PSV), Customs & Central Bxcise, HCAE, Stagie
Circle, Jaipur.
5. Shri V.K.Gupta, Suapdt. throngh Commissicner, Custons & Central
Excise, Jaipur-I, NIRB, Statue Circle, Jaipur.
h. Shri Darshan Singh, Supdt. through Commizziconer, Customs & Central
Excize, Jaipur-I, NCRB, 3tatue Circle, Jaipur. |
7. Piyush Mumar, Supdt. through Csmmissianef, Cuatous & Central Bxcise,
Jaipur~I, NCRB, Statue Circle, Jaipur.
A. H.R.Gupta, Supdt. through Commissioner, Custwms & Central Bxcise,
Jaipur-I, NZRB, Statue Circle, Jaipur. *
o, G.RArora, Supdt. throujh Commissioner, Customs & Central Excise,

Jaipur-I, NCRB, Statue Circle, Jaipur. _ éa//
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11.

14.

15,

1a.

17.

19,

V.k.Soni, Suapldt.
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througn Commissioner, uscoms & Central

Jaipur-I, MCRB, S atue Circle, Jaipur.

Bxcise, Jaipuar-I, ¥CRB, Statue Circle, Jaipnr.

P.2.5hakla, Supdt! through Commissionsr, Custaus & Central

Jaipur-I, NCRR, Statue Circle, Jaipur.

R.C.Karnani, Inapactor through Commissioner, Customs

Excise, Jaipur-I,
Smt.Jyoti M2ena,
Excise, Jaipur-I,
S.K.Chabra, Inspe

Excise, Jaipur-I,

M.K.Verma, Inspectir throujh Commissioner, Customs & Central

Anoop Alexander, Inspactor throngh Commizsicner, Customs

§CRB, Statue Cif:le, Jaipur.

‘ .

‘Su;dt. through Commissionsr, Custoas
CRB, Statue Circle, Jaipur.

stor through  Coamizsioner, Custoas

LRR, Statue Circle, Jaipur.

- Jaipur-I, NCRE, Statue Circle, Jaipur.

Excise, Jaipur-I, NCREB, Statue Circle; Jéipur.

R.FP.Hajar, Inspector throuin Commissioner, Customs & Central

Jaipur-I, NCRB, Stgtue Circle, Jaipur.

M.K.Gautam, Insp=ctor  through  Commissicner,  Custoams &

-

o

BExcise,

Zentral

Excisa,

central

Central

Zentral

central

Mahadev Lakhani, Inspector through Commissicner, Customs & Cantral

Bxcise, Jaipur-I, MCRB, Statue Circle, Jaipur.

S.R.fhandelwal, Inspactor through Comwissionar, Custins

Excise, Jaipur-I, NCRB, Statue Circle, Jaipur.

For the Applicant

For Responrdents do.ltod

fone for other respondents

CORAM:

s« Mr.Manendra Shah

e oo Mr.Aarun Chaturvedi

HOH'BLE MR.H.OWGUELA, ADMINISTRATIVE MEMEER

HOH'BLE MR.M.LJCHAUHAN, JUDLCIAL MEMBER

ORDER
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FER HON'BLE MR.M.L.CHAUHAW, JUDICIAL MEMRER

714
QRN Y]
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By thiz 2ommon order we propose to dispose of OAs 237,95,

V%)

1S &

37272000, filed by the applicant Suresh cChandra Gupta. ©A 2796 has been

filed Ly the applicant ajainst the senicrity list daced 21.12.%1 (ann.A/2).

e applizant has madz representation ajainst this seniority list, which

has bheen finally rejacted vide impujgned order dated 27.10.95. The
applicant has initially challenjed both these ordera. Zukeajuently,

another senicrity list dated 1.3.96 (Ann.A/%), ahowing the position as on
21.12.9%, was issuad. The applicant has also challenjed this tentcacive
senicrity list by £iling an amendad OA. DA 222,95 has i:»‘:en £ilad by the
apprlicant  ajainst the impugned order dated 30.6.98 (Aan.A’l), tharely
making promotion of Sme.Jycti Meena and Snri V.K.Supta s Supsrinténdint
Granp—B on the ground that these two praons were promsted a3 Inspactor
subseqment to the appointment of the applicant as (nspector by wéy 3E
direct recmitment and they have been wronjly assignad seniority over and
above the applicant. Thus, the ultimate decision of this OA will dep2nd
upon the decision in 0A 27/96, where the dispuate is regarding seniority
between the applicant who i3 a direst recruit of 1984, vis-a-via promotess
who though promoted as Inspactor aubsejuently kit were assiynad seniority
earlier to appointment 2f the applicant in azcordance with OM dé';;d
22.12.1956.  In OA 372,2000 the applicant has cl'l.al.!.enged.the appointment of
private raspondents there2in as Insp2stors, Custows S Central Excise, on ths
ground that they were nat elijible f£or promstizn as Ingpestars as they have
not put in th? requisite years of service ‘as reguired undar P4 Rules ani
their appointment is void ab-initio. It may e incidentally pointed out
here that tnhe2 private respondeqts wars promoted as Ins_[:e-:tors against
promotion gquota 3£ 1934-85, ‘mer:eaé tha presant application has been filsd
in the year 2000, The appdicant has alsy not moved any application £or

oxndonation of delay.

2. tiow fow relevant fazts nay be noted. Thz applizanc was initially

b,
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appointed as Inspector | ajainst direct recriitment gquota and he joined

Collectorate, Custums & [Central Excise, Jaipur, on 16.5.34. The seniority

of the applicant was dgtermined “according to bthe rotation of vacancies
between direct re-:r:uiteeis and promstees as per memorandum dated 22.12.1959
and scme of the candi“jates who were promoted as Inspector afier the
appointmant of the applicant were also plak‘:ecl in the seniority list of
Inspectors against va-:e‘mt slots for promotess, Resultantly, 2ome of
promateas who were pr:.:om‘:»ted as Inspactor later to th2 ap sointment of the
applicant ware assignéd higher seniority against vacant slots  for
promoteas. It i3 the a%asé of the applicant that the respondents issued a
provisi;mal seniority list dated 21.12.31 (Armn.A,-’Z) and a3 soon as the
‘
applizant came to know }th.at he has been rank2d junicr to the Leraons who
stand from 5.N0.72 to {121, he represented the matter to the authorities
|
consernad time and ajain.  H2 has also placed copy of representation dated
5.10.92 and subsejuent | reminder dated 13.3.92 on record as Ann.A‘2 and
Ann.A4 respactively. .-}-:-:ord‘ing t> the applicant, the respondents took the
dacision on the representation of the applicant only in the year 1995 vide
their letter dJdated 27 110.95 (Ann.rR;1) and thereafter he has filed tha.
prasent OA thereby -:ha}lenging the impujnad senicrity list (Ann.A/2) and

the order of rejection of his repressntaticn ajainst the seniority list

dated 27.10.5% by waypof OA 37/95.  Zubseqently, the respondents als>

issued another seniority list thereby showing th2 position of the applicant

and other persons in the cadre of Inspector as on 31.12.95 vide ordar dated

- 1.2.96 (Ann.A/5%). The lapplicant has also challeny2d this order by amending

th=s OA. The main contention of the applicant in this OA is that the

seniority list i3 no;t in oonsonance with the Jgensral principle of

determination of seniority between dirsct recruits and promstees a3 laid
down in the Governmént of India, Ministry of Home Affairs, Office
Memsrandum dated ZZ.I2.1959, as amended vide <M dated 72,56, The

applicant has alax stated that in view of the law laid down by the Apex

|

Court in the case of Direst Recruited Claszs-II Engineering Officers

Aszociation v. State of Maharashtra, AIR 1690 32 1407, the se2niority will

L W
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have to b2 rechoned from the date of apprintmant. The applicant has alss
placed vzlianze on the judgement £ the Ceniral administrative Tribunal,
Jakalpur  fencii, Jdated L.91 in DA 272,87 (Abhilash Kumar Rizit v.
Dy.Caollectsr (P5V), Cental EBExcise Collectorate, Indore) and 0A $19/38
(Ru3.Fadiyan v. Dy.Collector (FiV), cCental Excise Collactorate, [ndire
(MP), whereby aqeneral principle of seniority ratwen divsct rec,ruité. and
proms»te2s have to b2 decided on the basis oF date of joining. further case
of the applicant is that he had made a representation to the aathorities
conzatned thershy raising these points but the respondents have by cryptiz

crder 2jected his representation.

2. Tne respondznts have omntested the case by filing veply 2€fidavit to
the effzct that the applicant jeoinsed a3 Inspector  2Jalost dirdct
recruitment gquota on 15.5.54, prior ©o the promstion® of swawe of the
candidates who have heen ahown se2nior to him has not been Jdiaspucsd.  Thair
main <ase i3 that seniority between the direct recraitees and promsiess has
t> bhe fixsed in terms of the instructions contained in 2 dac=d Z2.12.1259
where encugh number Sf Jdirect recruits or promd>tees Jdid not  baccme2
availakle, the vacancies or slots meant for direct resriits of proaotes,

wnich =ould not b2 filled up, were left vacant, and when direct recruits or

4]
C

promotees became available through subsepient examinations or 3zlections,

auch p2r

[}

Y

ona ootupiad the vacant slots thereby became seniur o paraons viho

ware alrzady working in the grade on rejular ixasia. It has forther Dean

[ 7]

mad2 cleac in the reply afiidavit that in some cases wiere there wa
shortage <f candidates Eor direct racruitment in two or more consesutive

y2ars3, this resulted in Jdirect recruits of later yeara taking seniority

Q

var sim: of the promstess with fairly gJood nombevs JE years SE rejular
service already to their credit. The respondanis also pleaded tnhat 3cme of
th2 picmitee Insp2ctors whose name find mention at SJo. 112, 114, 117, 120,
122, 125, 129, 122, 136 and 140 in the seniority List (Ann.A,2), wino were
promot2d as Inapg=ctor daring the year 1979 w2re aaaignad senicrity amongdst

the candidates who ware recriited as Inspactor in the year 1920 iy dirsct

4
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|

recruit Inspectora but also promotee Inspectors ware assigned 3aniority

racruitment. Thus, ac d1n3 to the x:espun.hni.:,, no: only the direct
according to the sblot available for them accirding to rotation of vasancies
and no injustice nas =2en caused to the applicant if ne haz bean assigned
seniority below  the p?rsons mentioned in para -’1.9 of the OA. The
respondents have also pl«:_;a:]ed that the instrustions dated 2.7.26 have to be
applied prospectively a}md prioc to 1.2.36 the seniority was to be
considered by applying vr:‘:',t‘ation between direct recruitees and promstzes
kesping in viaw the quo@a of vacancies reserved Eir each of them and these
instructions did not [f»L‘b'vide that they bhave over-riding effect over the
pravious instructions in that rejard. It i3 farther statad tnat‘ th2 issue
in the case of Direct rRecruited Class-II Enjineeriny OEficers Association
ve. &tate of Maharashtra (sSupra) was entife(d different and th2 issue
invalvad was whether th2 seniority should be reckoned w.e.f. the dace -;f
confirmation or the date‘ of joining, which is not the subject matter of the

present OA.  The r:espm:]ent.s have further submitted that offic2 of the

mm

Custcms and Cantral Ezcise had issusd the senic rity lists of Inspzctors in
the years 1924, 13385, 1!98 5, 1937 and 19342 prior o the list issued in 1991
ard in all these seniority lists the applicant had been shown junior £o all
the persins who have l:éen at S.No.72 to 121 in the seniority list Jdated

21.,12.91. The applicatt 2ven after knowing the full facts did not raise

any okjection rejarding] senicrity position assigned to him for pretty lony

pariod and suddenly wo.jtze up in 1992 after the judjement of Hon'lkle CAT

Jabalpur Bench in the [tase of ALK.Dixit and R.3.0adia ve Dy.Commissioner

(Pzv), Indore, therefire, the present applizaticn b2ing nighly belated is

not maintainable.

4. W2 have heard the le2arned counszl £or the partizs and jone throujh

the material placed on record.

5. The main issu2 involved in OA 27796 iz rejavding inter-se seniority

between the applitant Who is direst recruitee of 1934 vis-a-vis promdtees

%
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wno though promoted as Inspector atdter the joining of the applicant on
1£.5.34, in the year 1981-95, were assignad : enl)rlty over and above the
applicant against vacant slot meant for promotees in terms of wotation of
vacancies betwaen Jirect recruitees and promotess k2eping in view the guota
of vacancies for eacn of them. Bafore Joing intc tne merit of tn2 case, w2
a22 conaiderable force in the submission mad2 by the reapondznts that the
ganicrity lists of Inspactors ware published ia the years 1934, 1925, 1994,
1987 and 1922 and in all these seniority lists the applicant was shown
junior £o all the pearsons whose name £ind mencion at 3.02.72 to 131 in the
impanad seniority lizt (Ann.A‘2). The applicant even after Jmiwing these
facts preferred nit to raise any objection rejacding seniority position
azaigned to him £or considerable Lo time and he suddenly wolke up in the
vear 1292 and as such the application deserves ©o be dismissed solely bn |
this ground. The Sfficial respondents have taken this plea in para 4.5 to
4.9 in tie origimal veply. The éppli-:ant has file:i. rejoinder whareby he
has not dispated the fact that the aforesaid senicrity list was oot beought
to hiz notice kut he has stated in the rejoirr:ier,‘ in reply to para 1.5 to
4.9, that criteria adopted vby the resp:m:lénts for Jdetermination of
senicrity was declared illejal by the Jabtalpur Beach only in the y2ar 1991
an 233 aach the applicant filed representation imwediately in the year 1992
th: seniority being the recurring cause <of astion. The applicant 3
justifiad to challenge the impugned senioritylist at this staje. [€ will
ke uzeful to guote the relevant part of para 1.5 & 4.9 of the rejoinder,

which reads a3 under :

"That the contents of this para ar2 not admitted as 3tated. Aifter
havingy gJ-ne through the note akcut long assignment £ seniority,
th2 petitioner has immediately represented the mattar b2cause after
th2 judgament of the Hon'ble ZAT at Jabalpur, the criteria applied
kv the racpondents determining the seniority has keen Jeclarsd
illeyal, thavzfore the Jdetermination of the seniority as per the
practice is alss wrong. Zinze the <riteria as adopted Ly the
respondsnts has been daclared illejal only on S.4.1991, as such
garlier to that even by no 3ataje of imagination, the patitioner
could have represent2d the matter bafitre the respondents £or the
reazon that it was not 2ffected the promotion avenus3 al the
relavant pumt Sf time. 3ince it has <«ifected the promotion of the
applizant in the year 1292, che p2titisner has immdiatelysubmitted
his rapresentation and prior to that he was not in a poasition o

%
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move the reprcéantati-m‘x because the criteria adadpted by the
raspondents have not been declared illejal b any court of law.”

The applicant has also filed rejoinder to tne amendad application as he has

sejquently challenjed rhe oemor.lty list dated 1.2.96 and in reply to

para 4.5 to 4.9 the appll-:ant has taken entirely Jifferent stand that the

applicant was not ciroulated the seniority lists in 19354, 1935, 1995, 1957

and 1228 and when he ‘vame to }.nuw about the senioricy list of 1991, he

immadiately represented ‘the matter and his representation came to be
rejected vide impugned order which is under challenge. As already statad
akove, this was not the c%'ase of the applicant either in the OA or even in
the rajoinder filad to the un-amended OA, the relavant portion of which has

kean quoted above.  Purther, in order to do justice batween the parties,

Cthis Trikunal vide ordery dated 2.1.2002 directed the responiants ts File

affidavit clearly‘ statin»j whether the seniority lists 3aid to have been
pablisned during the year 1921 to 1932 ware brought to the notice of the
applicant. e respondants have filed additional affidavit which has been
placed on record in QA 228793, in which 'they have categorically statad that
the seniority list ©f Inspeztors working in Jaipur Collactorate as on o
1.12.54, 1.6.26, 1.3.87 fand 1.7.33 though available but the ‘_lr\.ulnLlon.
letter in respact of seni‘arity lists of Inapectors issued as on 1.12.34 and
l.-.uG are not traceable. Hiwever, they have plaéed the cir:culatio_n leéter:
in respect of seniority lists issued as on 1.2.57 and 1.7.23, whereby the’
con-:e‘rned officers were fdir:e:ted o brinjy the same into notice of tne
concernad staff and HOC \sj'&lS alsy called. The respondents have also placed
on record the letter da:zed 29.3.83, with refered:e to the letter dated
12.2.98, infofming that ] the seniority list issued on 1.7_.88 has b2en

circulated amongét all {Inspactors working under their charge and no

objestizn has been receivad of the aseniority list issned as on 1.7.99 from

any Inspactor. The applicant was working as <Central Excise Range-I,

Bhiwadi, at that time und2r Central Excise Division, Jaipur. Copy of £his
p

latter has also bkeen placad on record a3 Ann.MA/2 and Ann.Ma/2. Thus, from

the material placed on record, we are satisfied that the applicant has not
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c‘n-:-éen t> challenge the seniority lists whicn wer: puablisad in the year
1984 to 1222 and it is only in the year 1992 that he has filed objzcticon
rejarding the seniority list Jdated 31.13.9]. (Ann.4,2) for the first time.
Thas, w2 are of the view that in service matteré the Jquestion of sanicrity
should not b2 reop2ned in the situation after the lapse of considerabl=s
p2riod kecaus: that may reault in disturbing the settled pasition,{whicn.is
not justifiaible as held by the Apex Court in the case of S.3.Bajwa & OJra.
v. State of Fanjab, 1398 (1) 3LR 447.  That apaict, the respondents have
alssy plazzd on resord copies of the judysments pasa2d by varims Tribunala
by way of A in OA 37 /9%, ihe i3sue rejarding Jdetermination of seniority
of  Inspactors  Eetwesn  Jdirect recruitees  and pr-::mc:teés came  for
consideration tefor: the Jodhpar Bench of the Tritanal in 04 551/20 (Pram
Prakash Shacvma v. Union of India & Ors.l), Jdzcided on 20.10.95, \mer.‘é tn‘i}
senlority list Jdated 29.7.228 was in isauwe and thez Oh was dismiss=d. Ihe
applicant haz alzo placed on record 2opy of the® order dated 20.2.2002,

passed in OA 25299 (Kamal Kumar Jain & Anr. v. Union of India & <ra.).
This QA was also de«:idéd by th2 Jaxdhpur OLench b.ot‘n on the Jgoowed of
limitation a3 well 23 on merit and the issue involved in this OA was also
rejardingy diaputz: of 3eniority between direct reciite2 and promstee
Inspactors.  In this case the applicant had challenged the seniority list
datad 25.4.927 and the Tribunal held that the promotee Inspactors, whe are:
raspondants MN:.4 to 10, have ranked senior to the appllr,ént on azooankt of
the fact that they have assijnad the A position on the slot m2ant £or them
. wicnin their quota and the claim of the applizant has, therefore, fouind to
b2 meritlesa.  Similarly, the Jaipar Rench in ©A 1799 (M.M.3rivascava &
Anr. v. Onicn of Indiz & Ors.), decided on 14.1.2003, declined €o ingerfzre

in th2 matter at tre b2lated 3tage as the applicants have not challsngad
the senioricy liacs of Inspeccors from the years 1534 to 1995, Thas, wae
are of the view that the applicant i3 not entitlsd to any relief at tnis
belated stz32 and the rignts inter-se had «orystalised and the applicant
navar objacted to th2 3 -’th{ a3signad to the [a2raosns sho swn at 5.000.72 to

y - A’«‘fttf.z o m;,gtw,\l“'ﬁ'lér
121 in tne imruyned sanioricy list dated 31.12791 more particularly wnen 4
\ rutg y . P ¥

g .
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alaz upheld the senicrity. lists of Inspectors

determined on the asis of quata rota rules and instructions issued vide oM

dated Z2.12,1959,

A T
(D

RagIR
PRt

G OA

92,

In

order dated 20.4.92 (annd
that these two p2rsons k

tney 52:@%4& have been p
dated

-

=)

<592 (Ann.A 2) .
seniority list dated 31.]:
are admittedly senior ko
fﬁ seniority list dated 21,1
relief and resaltantly, th
7. In 0A 27272000, tni

of the private respondents

promotion ajainst cuota of

ajainst the vacant alot

applicant is that these

promotion and as such thay

that these private respon
the present application b
also p.lblisnéc] seniority
private respondents as 3en
applicant woke up from hil
the

seniority list or

ra3pondents as Inspector.

tne applicant has not move

case h2 was prevented

that
L

and Shri V.K.Gupta to th

o

)

nsemw=zntly, OA 37,96 ia dismissad.

isaue is regarding promction of Sme JJyoti Mzena
post of Superintendent Gr.B mads vide impu;.;ned
A4°l).  Contention of the applicant in thiz 04 is
ave been promsted ignoring his better «—laim and
.‘oﬁwted’or’m the Ixasis of iﬁnpugnej seniority list

Since we have not set aside the impugnad

2.91 (Ann.A/2) and these twd private raspondants

the applicant on the tasis 5f the impujned

.91, as such the applicant is not entitled to any

is OA (222,02) ia also dismissed.
E

> applizant has challenged the initial appointmant
0.5 to 20 as Inzpector on the ground that their

1224-25 was illejal and assignment of seniccity

25

s i3 also illejal.

The ground taksen by the
persons were not eligible for consideracion Efor

ware illegally promazted. It way e mention hare

-85

dents were promsted in the year 1951-85 wherass
as Feen filed in the year 2000. The departmant

4

lists in the years 1591 to 193% showing these
ior t> the applicant but at no point of time the

'y

O

slumber and made representation either ajainst

i challenging ‘the appointmenc of the private
‘Ine applicatizn is hopelessly time barred and
1 2ven an applization for condonation of delay in

bErom filing the application within the time

prascribted ander S2otion’

'l‘nus, the present applicg

195,

21 of the Administrative Tritunala Act,

tizn is time barred in view of the provisions
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contained in Jection 21 of the Administirative Trikunals Act, 1935 and is

diamissad ascordingly.

a. Rezasaltantly, all thessz 0OAs sre dizmizsad with no order as ts costs.
o el o —
(M. L .CHAITHAN) ' (H.O.GUPTA)

MEMBER (.J) MEMBER (A)



